IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

ITEM No. 10
(IB)-1248(PB)/2018

IN THE MATTER OF:

Shinej Koshy ....  Applicant/petitioner
Vs.
M/s. Granite Gate Properties Pvt. Ltd. ....  Respondent

Order Under Section 7 of Insolvency & Bankruptcy Code, 2016 (CIRP)

Order delivered on 15.07.2020

Coram:
SH. B. S. V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. HEMANT KUMAR SARANGI
HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the Applicant: Mr. Piyush Singh and Mr. Prateek Vats, Advs. for
Applicant in IA No. 2479/2020
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For the Respondent: -

ORDER

On the mentioning made in [A/2479/2020, the
Respondents are hereby directed to file their replies within one

week hereof.
List this IA/2479/2020 for further hearing on 06.08.2020.

For 1A/2468/2020 being filed stating that the Corporate
Debtor executed a rent agreement in favour of the Applicant,
therefore to restrain the Corporate Debtor from evicting the
Applicant from the respective premises, the Resolution
Professional counsel has categorically stated that rent agreement

discloses that it was entered in between the Applicant and one



person namely Ms. Aarti Saraf but not in between the Corporate
Debtor and the Applicant, therefore this application shall be

dismissed in limine.

For this Bench having noticed that Corporate Debtor has
nothing to do with this issue, and this Applicant is neither the
Creditor nor the Debtor to the Corporate Debtor, this
IA/2468 /2020 is  hereby dismissed as misconceived.
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